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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIFUR BENCH, JAIPUR

DATE OF ORDER: § -G~ 202|

‘oa 523/2000 . B

Prabhu Dayal Vexrn2 son of Shri D2l chand Verm® aged about

54 years, resident of 7478, Baidwara Rewari at present employed
on the post of Station Master at Kathuwas Railway Stat:.on,
Dlstr:.ct Alwar, Westerh Rallwayd o

T eeeie Applicant.

_ Vershs'
1% ﬁh.:.on of India through General thnager, : .
- Western Ra:r.,lway, e::htk,u:'c;,:hga-L:es Muandoa i%} J _ ¢
2% Divisional Reilway Menager » Western Railwdy,
Jaipur D:Lv:n.,sn.on. Ja:x.pur. ' ;
: 3. : Senlor D:Lvisional (o] peraumg mnager. ' . .

E@estern Ra:.lway. Jaipur Div:t.sion, Jaipury ,4

!

+ e e+ Respondents,

Mre CeBs sharma, Opunsel for the appi.icanté‘:-' _ .

. MZ. ReGs Gupta, Counsel for the respondents.

. Hon'ble Mry S..K": Agarwal, Menber (Judicial)

Hon'hle Mr, Seh.Te R:j,zvi, Member (Administrative).

ORDER -

PER ION'BLE MR, S.A.T. RIZVI, MEMBER (ADMINISTRATIVE)

The - applicant, a . station Master, posted at Kathuwas
Raﬂ.%y Station in District Alwar is aggrieved by the non-
payment of over-t,:.m 1all®wance for the period from 30.8*;9’8,
to 105 10.98 and accordingly p::ays for a direction to the
res;_:ondents to pRy overt:.m allowance for the aforesaid pefiod

alongwith interest.,% .
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,where the appl.lcant was posted as ) statlon baster was downgraded

"thereby caused financ:.al loss to the Government. For' this 1apse

tn.me for the perlod in questJ.cn.

‘ relevant_ rule conce_rnlng ‘payment of overm which reads as

fol‘lmvs:-a&/ - BT L ‘

S - o : ‘ h . . z-é“,z/‘
26 ‘I'he appllcant subuhtted his claim but there has Xno

-1

response from the resec 4ents. The contentwen raJ.sed is that

while the reSpondents have' pa:Ld overtn.me allowance to hJ.m for " -

> 147, 985

the eeried from /% Weiss o] to 29.8.1998, the same has been with=-

ﬁ-hleld in respect of -the per;.od in question _Without any - Justlfl-,

i

cationy .

i . - , . )

34 The learned counsel appear:.ng on; behalf o:E the respon-

dents has submitted that from 13b 7.*:1998. the M.B.V. Station

"13' Class ‘and thereby W.e f. that very ‘date the traJ.n mxa:

operatlon work:.ng at the\ said statlcn totally ceased. In- result.

the applicant was generally selling tickets to passengers upto v
Lalom - -

l/

'7“*‘7*’*1998 ,l’the stock of the tlckets too wWas sh:if ted to another

station on 29 *1998. However, in the c:.rcumstances, .the over=

time claa.m of the applicant for the perlod uptc 29 3.71998 has

been paid. me that polnt of tz.me enwards, the appllcant simply

"leoked after the attendance ef c].ass IV employees and arranged

payments Xdue o them and daid other such work. In the c.:.rcumstancesi
there was no Justlfz.catlon for evertrure clai m. DeSplte thls
positicn, the applicant claimed overtJ.me in a wrongful manner

e:fa without any super:.or d:.rection or ccnpetent sanct.lon and

on his part. the appllcant has ' been charge-»sheeted. The respon-

'dents‘ apprehensz.on .’LS that the appl,lcant has f:.led the present
oA, enly in order to get over the problem he is currently facing

by way of charge-sheet served on him for wmngful cla:s.msof over-
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' 4"“—“ ) We have consldered the Dleadmgs of the partles and flnd

| that hav.mg regard to the fact$ thatg, the fRaJ.lway Statlon J.n

‘g/o’-«\_d.—@ y\ﬁ B I

‘\ '.quest:l.on ‘had been downgraded'( there was very 1:Lttle work for the

Stat;Lon _ :-ﬁster,.a' is not in dispute. We have also perused the
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- "overtime allowance is'an allowance paid to Railway
servant for actudl time worked in excess of the _
hours' of employment prescribed by any law or xule.

The railway servants Hours of Employment Regulations

) peclfy the cdlasses of staff into different catego- .

" ries with prescribed duty hours and a roster in case
.0f workers who have perfornmed shift autles,‘ in
respects of which Railway administration is under
obligation to pay over-time allowance when such
Staff are lled upon to . wWork in excesg of the -
number of hours prescribed under the said Regulation.
The Staff wno hold positions of supervision of X
mnagement or dre -engaged in a confldential capacity
“are not entitled for overtime allowancea" (Emphasis
supplied). : : _

(Teken £rom Railway Establlshnent Rules &
Labour Laws, 1995 2nd Edition 1994 by -
- Mr. KoPo Sharnﬁ, .Page 223)
Ihe aforesaid rule clearly provudes that Railways become

’obliged to pay over—tlne allowance only when staff: 1s called
upon to’ wo;k in excess of the preScrIbed nunber of hours, i.es
| only in coneequencéfa competent prior sanctlona
\iSQ’ . The resPOndents emphatlcally stated that tbe appllcant
wasg' never called upon to do extra Work during the period in ‘
questlon by any superior*authorlty and thereforea there could -~

I

>be no qpestlon of paying over-time’ allowance in the nanner
sought by the appllcant. focldentally, the appllcant also has,
we £ind, " no where stated that competent author;ty had .
sanctioned overtime working ﬁor the period in questlon. All
that he ‘has said is that ‘he made certain ocorrespondence in the
_natter with the hlgher authorltles and in the absence of any
reply from,them, ‘he felt duty ‘bound to perforw1beyona the
prescr;bed hours,‘and thet»;s why'he claim, This plea canqgt‘be
.acceptedj\in the ﬁacerf the aforesaid rule poeltionﬁ

© 64 After a caIEful cons;deratlon oﬁ the natter, the facts
and clrcumstances revealed in the pleadlngs of the parties and
-the rule\pOSLtlon, we axre lncllned to conclude, w;thout any

" hesitation, chat “the present.oa is wholly devoid of merit and

deserves to be disnussed. - -
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7o The present OA is accordingly eiismisseé_iQ There shall
bé no order as to co‘sts".‘g. -- -
ﬂ = 1) ‘

~{SeA.Te RIZVI) . - ( ' (S Ko AGARWAL)
. MEMBER (a) ' ) ‘ o MEMBER (J).




